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Writ Petition No.574/2016(PIL), Writ Petition No.2827/2016 

(PIL), Writ Petition No.5193/2016(PIL), Writ Petition 

No.7551/2016(PIL) and Writ Petition No.9386/2016 (PIL) 

 

23.8.2016.     

 Shri Ravindra Kumar Gupta, Shri Manish Verma, 

Shri Satish Verma, learned counsel for the petitioners. 

 Shri S.C. Datt, Senior Advocate, Shri Rajendra 

Tiwari, Senior Advocate, Shri Anil Khare, Senior 

Advocate, Shri Sanjay Verma, Shri Siddharth Gulatee, Shri 

Vasant Daniel, Shri Shashank Shekhar, Shri Rakesh Kumar 

Sahu, learned counsel for the respondents.  

 Having heard learned counsel for the parties we find 

that based on the List of Members forwarded to the Bar 

Association by the Bar Council scrutiny and verification of 

Membership has been undertaken and the final voter list 

prepared. It is reported that in the case of about 206 or 106 

Members there is a dispute with regard to their right to vote 

on the principle of ‘One Bar One Vote’. Their right to vote 

shall be based on the option to be submitted by them. Such 

persons who are members of the two or more Bar 

Associations should give an option to the Secretary of the 

respective Bar Association indicating their option with 

regard to exercising their right to vote in one particular Bar 
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Association. Option be submitted by these 206 or 106 

persons within 10 days from today. If option is not 

submitted by these persons, this court may consider 

denying them their right to vote. 

2. That apart, we find from the bye-laws of the M.P. 

High Court Bar Association that there are four categories of 

Members they are; Honorary Members, Life Members, 

Associated Members and Regular Members. Only the 

Regular Members and Life Members are eligible to vote in 

an Election to the Bar Association. The Honorary Members 

or Associated Members are not eligible to vote. 

3. Shri Anil Khare, learned Senior Advocate appearing 

for the petitioner Shri Vinod Sisodiya in W.P. 

No.2827/2016 points out that with regard to Associated 

Members and Life Members certain persons who are not 

regular practitioners in the High Court have been granted 

membership but there is no clarification of their status on 

the basis of definition of Members as indicated in Bye-

Law. This according to him is being misused and certain 

members who fall in the category of Associated Members 

may be permitted to vote, which is not permissible. 
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4. Shri Sanjay Verma, learned counsel and Secretary of 

the Adhoc Committee for the High Court Bar Association  

points out that on scrutiny of records of the Bar Association 

it is found that there is no categorization of Members into 

four different categories, as contemplated under the 

Byelaw. That being so, the Bar Association should conduct 

scrutiny of its members based on the membership form or 

the verification form submitted by each Member and after 

evaluating information furnished by them in these forms 

categorized them in an appropriate category. The 

categorization of Members into different category as 

contemplated in the Byelaws be undertaken and concluded 

within a period of 10 days from today. 

5. We direct that the aforesaid exercise as directed by us 

should be completed by 31.08.2016 and thereafter the 

matter be listed on 1
st
 of September, 2016 before this 

Court. 

6. On 1.09.2016, we propose to pass an appropriate 

order for finalizing the voter list and also issue necessary 

directions for approving the election programme to be 

submitted by the adhoc committees on the next date i.e. on 

1.9.2016. The Returning Officer, nominated by this Court, 

Shri P.N. Dubey is required to remain present so that 
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election programme can be finalized on 01.09.2016 with 

regard to the High Court Bar Association. 

7. As far as election of District Court is concerned, 

nomination of Returning Officer and other process shall be 

finalized on 01.09.2016. 

8. We take note of concern expressed by certain 

Members of the Bar during the course of hearing with 

regard to postponement of the election and objections 

raised by certain Members only to postpone the election, 

we shall ensure that on 01.9.2016 the Election Programme 

is finalized and election concluded within a period 

stipulated by this Court. 

9.  List the matter on 01.09.2016 on top of the list. 

10. A copy of this order be given to Shri R.S. Tiwari, and 

Shri Sanjay Verma, Adhoc Secretaries of the District and 

the High Court Bar Associations.       

 

  

  ( Rajendra Menon)       (Anurag Shrivastava) 

       Acting Chief Justice            Judge 
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